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MR BSPEAKER Q No 672—Shn
Hukam Chand Kachwai—not here,
‘Q No 873—Shri Mrnityunjay Prasad—
not here Q No 674—Shn C K
‘Chandrappan—not here Q No 675~
Shri Bairagi Jena—not here Q No
§76—Shri Sura) Bhan—not here The
Question Dist is over

SHRI JYOTIRMOY BOSU Sir,
under the rules you can authorise
some other member to ask a question

‘MR SPEAKER Not I, the member
<an

-
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SHRI JYOTIRMOY BOSU: You
can.

MR SPEZAKER Now, let us have
second round

Q No 658—Shri GY Krishnan—
not here, Q No 681—Shri Gananath
Pradan, not here, Q No 662—Shri
Sarat Kar—not here, @ No 864—Shri
Ahmed M Patel~not here, Shri
Chitubhai Gamit—not here

SHRI JYOTIRMOY BOSU On a

pownt of order, Sir Rule 48(3) reads
“If on a question being called it

1s not asked or the member in whose

name 1t stands is absent the Speaker

may, at the request of any member,

direct that the answer to it be

gwven '

I request you to allow other mem-
bers to ask the question

MR SPEAKER I will consider it

SHRI JYOTIRMOY BOSU After
120 Clock?

MR. SPEAKER No, no tomorrow
Question Hour 13 over

SHRI K A RAJAN I would like to
make a submission Mr Speaker Sir,

1 have given a calling attention notice
on the Bailadila firing

(Interruptions)

MR SPEAKER On the Bailadila
firing question I have allowed it for
tomorrow

SHRI M KALYANASUNDARAM

Mr Speaker Sir with yaur permis-
sion I have given a callng attention

notice

MR SPEAKER
notice question

me——
SHORT NOTICE QUESTION
Induction of Industrial Houses into
Deep Sea Fishing
+
SNQ 4 SHRI JYOTIRMOY BOSU.
SHRI K. LAKKAPPA
Will the Mimster of AGRICUL-
TURE AND IRRIGATION be please
to state;

After the short
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(a) whether Hindustan Lever,
Brooke Bond India and J. K, Chemi-
cals are ailowed to enter the
fleld of Deep Seg fishing ag a measure
of diversification;

(b) whether Kerala Assembly had
passed & resolution expressing con-
cern at the induction of large indus-
trial houses into deep sea fishing, and

(c) if go, what are the facts there-

THE MINISTER OF AGRICUL-
TURE AND JIRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) No
8ir, not yet

(b) Yes Sir

(c) The Kerala Assembly had pas-
sed a resolution on 10-2 78 as follows

“This House requests that the
Govt of India should cancel their
deaision to 1ntroduce mechanised
fishing by private industrialists 1in
consideration of the fact that this
will land lakhs and lakhs of tradi-

tional fishermen of Kerala in un-
employment and thereby cause grave
financial hardship to them”

SHRI JYOTIRMOY BOSU I am
told that the Government 1s intending
to give permission {o these veteran eco-
nomic criminals, multinationals You
know that Hindustan Lever, in their
premuses In Ghaziabad wag caught with
a tanker load of adulterated o1l for
production of dalda the other day.
Brooke Bond was caught for involce
manipulation the other day and penali-
sed for the same Then you will see
in bjack and white in the case of JK
who is notorioug for economic offences
and invoice manipulation. These are
the people who are suddenly being
patronised for grant of deep sea
fishing I would lhke to understand
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from the Minister in the Context of
followang: Will it not pose any serious-
problem of security in the Bay of Ben-
gal, Arabifan Sea and the Indian
Ocean, that 18, allowing muiting-
tionals to go and operate there and
that will give a complete freedom to
them fo trawl and operate in the In-
dian Ocean” In the name of deep
fishing, these people are doing actual
ly coastal fishing because fish gre
available more in the coastal area than
in the deep sea water As a result,
lakhs of fishermen, traditional fisher-
men are being deprived of their live-
Lihood and there is no watchdog body
to see where they are operating Once
they are given the licence and with
asteamer, they are free to move wher-
ever they ike This 18 a departure on
the part of the Government from the
established practice 1n granting permis~
sion to big business houses to diver-
sify their activities in ship building. I
would ltke to ask the hon Minister
as to why this departure from the
earler decisions of the Government
and why ig 1t that they are 1gnoring
the Kerala Assembly's unanimous re-
solution  which clearly shows the
thorough approval of the people of
Kerala and we join them and we fully
approve what the Kerala Government
has done? Therefore, in the context
of this, I would like the hon Minister
to tell this House what they intend
to do and also he should give us an
assurance that these big houses should
not be allowed to do any mechanised
trawhing No prnivate industrialist
should be allowed to do any mechani-
sed trawling in gea fishing in the coas-
tal area

SHRI SURJIT SINGH BARNALA:
In 1877, 200 miles of economic zone was
declared and now we have an exclu-
sive right in 200 miles from the
coastal line to fish, India can fish in
those waters 8o far, we did not have
a mechanised fishing fleet. So, other
countries have been flshing in our
waters, almost all the other countries
have been fishing to the Bay of Bengal,
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particularly In areas near Ands-
mans where figh s avallsble in large
quantities, and we have absolutely no
expacity to intervene 8o, Government
decided that, by March 1979, we
should have 200 fishing trawlers of
various sizes It is under that scheme
that fishing trawlers were conmdered.
Some were being imported and some
manufactured in the country Under
that scheme also there are oertain re-
servations Some priorities were fixed
the first priority was for cooperatives,
the second was for State Corporations
if they wanted, the third was for smal-
fer private entrepreneurs, and the last
was, larger houses Thig fishing busi-
ness 1s a capital-intensive business .

SHRI JYOTIRMOY BOSU Who told
you that?

SHRI SURJIT SINGH BARNALA 1}
know 1t, you also know it A fishing
vessel of a large size would normally
cost anything between Rs 1 crore
ang Rs 5 crores Small persons can-
not enter into this. This 13 a new
business for our country We are not
yet used to it So we are also think-
ing of having some zones fixed The
State Governments have also been
asked to go into this matter There
are four types of vessels One is con-
ventional fishermen with boats which
are not mechanized which are in a
large number—may be & lakh or more
Then there are about 14 000 mechani-
zed boats Then there are slhghtly
larger trawlers trawlers of the size
of about 20 to 22 metres and then up-
wards These are the various types
of fishing vessels with us We are try-
ing to have about five kilometres from
coastal line for the smalier fishermen,
the conventional fishermen, whose
boats are not mechanized beyond
that upto a distance of 10 kilometres
for fishermen whose boats are mecham
zed, beyond that for the trawlers
Thig 18 what is being considered by
us .

MR SPEAKER You have not ans-
svered his question what guarantes is
provided so that they do not fish un
the coastal ares, i the mearer area—
3 or 10 kms ?
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SHRI BURJIT SINGH BANNALA:
8o far we do not have any polwing
arrangement, We cannot have There
have been disputes even between tradi-
tional fishermen and small mechanired
boats, mechanized boats which are of
the size of 20 to 22 metres There have
been clazhes in Madras, in Goa and
in some other areas Those States
are also thinking of having eome
legisiation on this that such area is
for traditional fishermen, beyond that
for mechanized boats and beyond that
for trawlers

SHRI JYOTIRMOY BOSU No en-
forcing authority?

SHRI SURJIT SINGH BARNALA:
Enforcing authorities’ are also being
considered For the first time we are
entering 1nto the deep fishing business,
and for some time these difficulties
will have to be faced

SHRI JYOTIRMOY BOSU I have
asked him why they have totally igno-~
red the Resolution—I am told it was
a unammous Resolution—that the
Kerala Assembly has adopted The
people of Kerala have said

“This House requests that the
Government of India should cancel
their decision to introduce mechani-
zed fishing by private industrialists
1n consideration of the fact that this
will land lakhs and lakhs of traditio-
nal fishermen of Kerala in un-
employment and thereby cause grave
financial hardstup to them”

He has not said anything about that

SHRI SURJIT SINGH BARNALA.
'We are not ignoring 1t We are con-
sidering it— in what manner the in-
terests of the small fishermen can be
protected We are also writing to the
State Governments to have their sug-
gestions in what manner the interests
of small fishermen can be safeguarded
so that we can keep the larger boats
away from the coastal areas where the
small fishermen are plying We are
considering this very seriously
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SHRI JYOTIRMOY BOSU: My
second question ig this. It has gome
on record that the Agriculture Minis-
try had paid no heed to the Resolu-
tion adopted by the Kerala Assembly.
They have also admitted that there
is no policying or enforcing authority.
It 15 a paper project. Actually it is left
to the multi-nationais and big houses
to do what they Lke at the cost of
small fishermen My question 1s, since
there 1s serious depression in the
Indian shipping business

SHRI D. D. DESAI Shipping business
or fishing business”

SHRI JYOTIRMOY BOSU Shipping
business,

SHRI D D DESAI Shipping is one
thing and fishing 1s another

SHRI JYOTIRMOY BOSU Would
they consider the public sector going
into the deep sea fishing business and
also, at the same time, modify some
of the vessels for acting as fishing
trawlers or mother or factory ships
for the shipping industry?

SHRI SURJIT SINGH BARNALA:
The priorities fixed by the Department
dearly indicafe that the first prionity
has to go to the cooperatives, secondly,
to the State Corporations—if they want
to come in and show interest m it—
and then, alter that, to smaller en-
trepreneurs and some engmeers who
are interested and, last of all, to the
larger houses for whom some condi~
tions have been laid down that they
should not be under 40 metres in
length, which would cost more than
Rs. 1 crore, and that they should re-
main 10 kilometres away from the
coast. They can fish in the Bay of
Bengal and near the Andamans, but
they should not intervene in areas
where small mechanised boats or tradi~
tional boats are plying.

MR. SPEAKER: What about convert-
ing them? He has suggested the con-
vergion of some of the ships to make
them fish in deep sea waters.
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SHRI SURJIT SINGH BARNALA:
I could not follow the question,

SHRI JYOTIRMOY BOSU: I will
repeat 1t. Indian shipping is passing
through an unprecedenteq depression
market. We are having a number of
Indian owned vessels lying idle for
lack of cargo. Would you consider
starting a public sector industry for
sea fishing and make use of some of
these vessels through modifications as
trawlerg and, at the same time, as
factory or mother ships”

SHRI SURIJIT SINGH BARNALA:
This matter has not come up to us so
far These ships cannot be converted
into fishing ships because certain
techniques have to be provided in the
fishing area They have to have afish
hold and they have to have Ireezing
faciities, catchung facilities etc All
these facilities have to be provided-—
and none of them has shown any in-
terest so far.

SHRI K. LAKKAPPA' The answer
given by the Hon Minister is neither
satisfactory nor conducive to the coun-
try 1t is detrimental to the interests
of the country because this deep sea
fishing admits of a deep game in in-
ternational operations. You might
have heard of Union Carbide. There
are certain factors operating. There
are some big forces who interfere 12
our internal affairs and claim soverer-
gnty over the sea. That is why the
green signal hgs been glven to big
houses by the present Government.
(Interruptions). ‘Large houses' expap-
sion 1n the sector is  understood to
have been taken up here recently by
the Government after obtaining he
approval of the Monopolies and Re-
stricted Trade Practices Commission
and there is an amount of pressure
by the Government to help monopalists
and multi-nationals. Even biscuit com-
panies are, by diversification, entering
into deep-sea-fahing. A major blade
preparation company is entering into
it and a soap factory is entering into
deep-sea fishing. It has become &
multi-national operation. 1 will read
out the names if you want.
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Even when the resolution was passed
in the Kerala Assembly, I put a ques-
tion at that time Even this the Fin-
ance Minister had stated that they had
not done I will put a separate ques-
tion on that 1ssue The operating
monopoly houses in thig field are. Tata
Qu Mill Co 1lid, Konkan Fisheries
New Indian Fisheries Ltd, Union Car
bide, ITC Ltd, Calcutta, Britania Bis-
cwts Co Ltd, Bombay, Brooke Bond
India Ltd and Hindustan Lever Ltd.
And the Mimgter says that they have
not done this

Even in spite of the unammous reso-
lution by Kerala Assembly not to hand
over this trade to the monopoly houses,
detrimental to 1ikhs of people involvea
tn this tfrade who could use mechanis-
ed noats constructed m our country
ghd sse the techmical know how of
our couniry this 15 being done
(Interruptions)

Why 1s this Government having a
solt-corner for these monopoly houses
anrd even pressurising the MRTP 1o
oblige and allow operation of deep-sea
fishing by these mulli nationils and
big business houses and monopoly
houses as against the public sector of
this country?

SHRI SURJIT SINGH BARNALA
In fact the hon Member has not put
a question he has repeated

SHR! K LAKKAPPA 1 have put a
question it 18 an insult to the nation
He should not say that 1 have not put
a question

(Interruptions)

MR SPEAKER Do not record

{Interruptions) **

SHR1 SURJIT SINGH BARNALA
Today, the hon Member is appear-
ing so sensitive that he does not
allow me to speak He has spoken
for s consmderable time but he has
only told what they, the previous
Govesrnment had been doing They
had been encouraging multi-nationals
I have got a record with me

CHAITRA 20, 1900 (SAKA)
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SHHI JYOTIRMOY BOSU: What
i the record?

SHRY SURJIT SINGH BARNALA:
So far, particularg of deep med fishing
vessels now being operated by large
houges are furnished below They
were allowed imports of trawlers etc.
under the 1968 and 1973 schemes and
none of them has come under the
new Scheme so far. They were.
ITC LLTD, Caleutta—2 vessels, EIID
Parry Ltd, Madras—2 wvessels, Brita-
nia Biscuits Co Ltd, Bombay—3 ves-
sels, Union Carbide about which he
was talking just now—8 plus 2 cha-
tered vessels, Konkan Fisheries 1.td,
Goa~4 vessels, New Indian Firheries
Ltd, Bombay—3 vessels, Tata Oil
Mills Co Ltd, Bombay—2 vessels
Twenty-four trawlers were brought
into operation during the c.evious
remime so far ‘This 1s the record I
have

SHRI K LAKKAPPA He has rot re-
plied to my question, he os talking of
the previous Government (Inter-
ruption)

MR. SPEAKER That answer |Iis
relevant because you accused this
QGovernment of pressurising the
MRTP to give permussion to these
people The Minister s asweting
that he did not give it it is the pre-
vious regime that had given 1t
He is answering the charge that you
are making as if this Government is
hand in glove with them

(Interruptions)
MR SPEAKER Please do not re-
cord
(Interruptions)**
MR SPEAKER No you are not
allowed
(Interruptions)**
MR SPEAKER: You are not entit-
led to the second question
(Interruptions)**®

**Not recorded
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MR. SPEAKER: The normal prac-
tice has beeni, ohly thé_'flﬁt"qﬁéﬁ ner
like in any other questibn?’nha8! tWo
supplementaries, the other, questioner
only one.

(Inferruptions)*>

MR. SPEAKER: : No. ,s¥oltsazgasmot
allowed.

et JurR A ¢ STardHoATWHA

T Y F qaT4T § T 9B AT Y

TgT & 9T 13 5097Ed 3 1 93 550, FRaT FAE

‘F B2 geere Y el reiin e
O ST QiATEE A HE AT PO

AU U R OB )

g:

The report of;the  Tommitiee—

to go into the allegatigus OF tHE Dig
houses in marine” Iindiusity,

qrax At WY @ET aqmar ag @iy
gad fear g zqﬁtmﬂﬂ‘ faptdY o<
FAET 7 fFEIT fFaras Sy ofF
812 wad Al ¥ 3wy 1 a3 deligan
TIAN AT Q] & 1 WY 5, SRR,
Hgras ¥ FRar & aodimdiioagiax
BiZ W AT qrett, ALY

AR I§ Zrad F AT TSHFIE

g | 1A% AR §'ga Fae i
forar war & 1 & s ?ﬂiﬁé fﬁz aﬂgﬁ'
THTT TEFLOENT Y-S A TR
¥ ¥ § g faoga et TR bapgt
Y wgven ¥9 9%, fasyR 39 v o
B ADHAIT IU®HT 998 & 9 W .
g ..

MR. SPEAKER: Please come to the
question.
mdt Fe MR, AT FT A
F1 R AN E Fqarg & 70
Wg | AR mE a0 Ry
F o Y 38 JpAd MITera ¥ Sy
affeT oaw ¥ 30 e & aT Y
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T ABAT THSX F1 FTH TR § fw Ay
AFT AT TaT FIAT {1 3EF THAN-

By F e i & g1 a9
SECHTT FATTT FTT BT g
A F% THF § FIA a7 § 7]
RE 7R IR T §, A7 HwT J
e ohy o1 v %1 79 famma
& @ dwian w Fr7 ofsaw qw
W laprdadeg amwT fear SrAT

AR, b T Sefgaw geaw §
IAH I TZ HTH 7E| 4T 9718 1 T8

a3 zfega ge¥s ot oA W
FHTH WOENFA AR F A Y 7ol
AR <y 1 I et 9%
sy ¥ 9T gz faadt € | g9 9FIT
IS THAT AT FT L IHR q gfagr
R RO B2 weet e A w18
gfaar a1 Gz 7t frerdl. § | A TR
Fr S Aifa & ST guEEIS A AW
PV 2R Wi FY qgrET A 2 A AT
TETEMEY JgHrT &7 fuwdl awFrc
ﬁ"i? T torar Y AT IRT AT w57
RIBE FEPATH T AT HT Aotg T ?

w goie fag awmen @ BR

- wBAATT ¥ g3 %Y Qv g9 gnar &

& %Lty a3-grE F fag
E%a%% F3 et o g ot T g
HATLL Sar TR wd fear e d @™
Qip e qETgAT &, qERX WRT dar
HFHTY 3, qry AAqaq 47 gt 9390
gar §, A aYfia S HR Y A A woAT
ARFEA X § AT TS T T
gwy | wfeT wg e aErar aEy
St w33 e fEr o Feew
gfar ¥ v g feax—dT  wol
a5t agt T ¥ T aFT R T

W s TR 2w A
wEY S FAATAT F 10 NI aF B
AT 7HE arer (9T & rg AFAEST
few Tg-§) soxlg av AdrEsE
FZq A1 A 3T & A 98-8 LIS

**Not recorded.
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aoNY oy wwd § 1 & wrvfia st ot
¥ qoT wigaT g—wwA ¥ ga ¥
o35 wout frwdt § oY an # IR
& fr arge & 2 & wgra W agr
T fefuwr w<¥ § ol g7 ¥ Q¥
200 91T FE X § 1 woeATT gfvaT
Mezd &, wr 9N wgreg wrf dar
o w1 qArdd e 10 T ¥ a2
2T 30 WY ¥ weeT At a2 zrawd §,
& 99N T 9FF A% W1 SR IR
&Y 3T F1 g f7xr ) & qg o ST
Frgar g 7 w7 & wwAd ¥ o
a1y & yre *qr qwaAQ §, fom ¥ w9
fa2wr A1 A7 9HT qF 7

R grdry fag <@ A g
it wAg ~izq 51 fgrd fr fex oo
HEAT T AN E fAw Ag W
afaera woAar T 137 3, #ifF ag
/997 ARq wEZA A AT AN
wza w1 &y wweer a7 wifuw A e
AT Frrz B ARG B AAICT B 98
S1z1 % 1% fead 2 Iq ¥ a1 Aq4-
Arg7r A F fAw, AT 20-25 BT
Y warrgse arza &, 37 & iy feord
T AT 3T F T F AT 48 TIAT
A ZFAATT L | GH FE 975 T0 17
BAY TALRT §, W BIE TrIFA  AGY
AT E AFT 40 AT & 7T ZrIwE
"I AL aF, 9 213G wroRE A
FTHE |

MR. SPEAKER: He is consulting the
States It is a larger question.

CHAITRA 20, 1900 (SAKA)
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S8HRI KANWAR LAL GUPTA3
Andamang {s a Unjon Territory. It is
for us to enact the legislation,

MR, SPEAKER: He wants a uniform
legislation. He is consulting the States.

SHRI KANWAR LAL GUPTA: Howm
will he enforce it? That was one part
of the question.

MR. SPEAKER: That is also under
consideration.

Now, Papers to be laid on the Table.

(Interruptions)

No please Four questiong I have
allawed Half an hour I have allow-
ed.

SHRI AMRUT KASAR: You are
not allowing us to put questions That
is a burning problem.

SHRI JYOTIRMOY BOSU: You
should allow him Sir.

MR SPEAKER: No please. Now,
Papers to be Laid

WRITTEN ANSWERS TO
QUESTIONS

Assistance to Educated Unemployed
for Construction of Godowns

*658 SHRI G. Y. KRISHNAN: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to lay a
statement showing:

(a) the numher of godowns in each
State for storage of foodgrains and
sugar procured by Government,

(b) whether Government have given
any assistance to the educated yn-
employed till December, 1977, for the
construction of this type of godowns;
and

(c) it go, the details thereof?





